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*THE ORISSA SERVICE OF ENGINEERS, (VALIDATION OF APPOINTMENT) ACT, 1994

[iReoeivag the assaat of tha Goverayr g the 7th Jaauary, 1995 first published in an extraordinary issus
of the Orissa Gazette, dated the 13th Jequary [995 | .
AN ACT TO VALIDATE THE AD HOC APPOINTMENT OF CERTAIN ASSISTANT ENGINEERS
(TELECOMMUNICATION) MADE TO THE ORISSA SERYICE OF ENGINEERS,

: BB it enacted by the Legislature of the State of Orissa in the Porty-fifth Year of
the Republic of India as follows:— . oos
1. This Act may ba called the Orissa Service of Engineers® (v atidation of Appoidte

Sh :
on titk ment) Act, 1994,

_ : 2. Inthis Act, unless the context otherwise requires,—
Definitions (2) “*Government” means Government of Orissa; _
(&) “Recruitment rules” means the Orissa Service of Engineers’ Rules, 1941; .

. {€) “Service” means-the Orissa Service of Engineers; and
~ (d) “Year” means the calendar year,

Validation i~ 3. (I} Notwithstanding anything contained in the recrultment rules, three Assistant
Enginéers (Telecommunication), who wefe appointed to tho Service on ad hoc
basis by the Government jn the Bnergy Department in the year, 1987 to meet the
requirement of the Orissa State Electcicity Board and are coatinuing as - such, shall -
be deemed to have been validly and regularly appointed under the Energy Department
of the Goveroment against the direct recruitment quota of the service with effect from
the date of commencement of this Act and,  accordinsly, no such appointment shalj
be challenged in any Court of law merely on the ground that such appointment wag

. made otherwise than in accordance with the procedure laid down in the recruitment

res.

(2) The Inter 5e seniority of the Assistant Engineers (Telecommunication) whose
appointments are so validated under sub-section (1) shall be- datermined according to
their otder of appointment to the service on ad fioc basis in the year, 1987 and they shall
be en-block jumior to the Assistant’ Engineers (Telecommunication) appointed to the
service in accordance with the recruitment rules prior to the commencement of this Act.

#*-(3) The services rondered by the said three Assistant Engineers (Telecommurication)
prior to the commencement of this Act shall, subject to . the provisions in
sub-section (2), count for the purposes of their Pension, leave and intrement and
for no other purpose. : _

*For the BIU see Orissa Gaz.'rre,‘ sxtenardinary, dated the 14th December, 1984 (Np. 1497)
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